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" Magistrate." 
Magistrate" includes Officers exercising any of t,he 

powers of a Magistrate, 

"Judge." " Judge7' means the presiding Judicial O f f i c ~  in every 
. Civil and Sessions Court by whatever title he is designated. 

" Court" means all Courts subordinate t o  the High Court, including Courts 
I< Court!' of Small Causes. 

" District" means the local jurisdictioil of the principal Civil Court of origin- 
‘( District." a1 jurisdictioil ; and " District Court" means such Court, 
" District Court." and includes Sessions' Courts, and, for the purposes of 

this Act, the Courts of a Coinnlissioner and Deputy Coinmissioner or any other. 
Court in the Territories known as Non-Regulation, exercising like powers as 
those of a Commissioner and Deputy Commissioner or of a Civil and Sessions 
Judge. 

And in  any part of British India in  which this Act operates, " Local GOV- 
a L O C ~ I  Government." ernment" denotes the person authorized to administer the 
" High Court." executive Government in such part : " High Court" 
w Board of lievenue." denotes the highest Civil Court of Appeal, and "Board 

of Revenue" denotes the chief Revenue Authority therein. 

3. So fir  as they affect the Territories to which this Act extends, the 
enactments set forth i n  the first Schedule hereto are 

Laws repealed. 
repealed, except so far as they repeal any other enact- 

ment,, and except as to the recovery 'and application of any penalty for any offellee 

which shall have been committed before the commencement of this Act. 

4. The Iiigh Court is hereby authorized and required, within six months after 
this Act shall take effect in the Territories in which such 

High Court to make rules 
for qualificat.ion, kc., of Plead- Court exercises jurisdiction, to make rules for the qualifica- 
crs and illookhtnrs. 

tion, admission, and enroln~ent of proper persons to be 
- - - 

Pleaders and Moolihtars of the Courts in such Territories, for the fees to be paid 
for the examination, admission, and enrolnlent of such persons, and, subject to 

the 
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the provisions hereinafter contained, for tlie suspension and dismissal of the Plead- 
ers and Mookhtars so admitted and enrolled. The High Court may also from 
time to time vary and add to such rules. 

@ 5. Except as hereinafter provided, no person shall appear, plead or act 

KO person to practise as B 
as a Pleader, or appear or act as a Mookhtar in any Court 

l'loado? a Mookhtar an- to which this Act extends, unless he shall have 'been ad- 
less qualified under this Act. 

initted and enrolled and shall be otherwise duly qualifi- 
ed to practise as a Pleader or as a Mookhtar, as the case inay be, purs~zant to the 
provisions of this Act, and ~ulless he shall colltinue to be so qudified and 
enrolled at the time of his practising as a Pleader or h!Iool<htar as aforesaid : 

of Pleaders Provided that every person who at the time at which 
rlnnlified. this Act shall come into operation in any part of British 
India shall be, or  hall be qualified to act as, a Pleader in any Court in such 
part, by virtue of ally law, rule or order in force therein, shall be entitled 
to be admitted and eilrolled as a Pleader in the Iiigh Court pursuant 
to the provisions of this Act, witbout passing any examination, but subject t o  
the conditions of any certificate or diploma held by hinl as to the class of Courts 
in ~vllich such certifiuale or dlplonla authorizes him to practise. 

6. To facilitate the ascert.ainnlent of the qualifications inentioiled in the 

, Local Government to appoint fourth Sectioa, the Local Governinent shall from time 
1Craminers. to time appoint persons to be Examiners for the purposes 
Llforesaid, and make regulatioils for coilducting such examinations. 

I 

7. The High Court shall cause the name gf every person d o  shall be ad-, 
mitted a Pleader or a Mookhtar pursuant to the provi- 

I N ~ c S  Of 'Ird sions of this Act, to be ellrolled in books to be provided Mooklltars to be eurollcd. 

and kept for that purpose in such Court. The Courts 
h]l$l kiLl<e judicial notice whetl~er a Pleader or Iloolihtar is enrolled or not. 

8. The High Court shall cause certificates, signed by such Officer as the 
Court shall appoint, to be issued to persons wllo ]lave 

Grtificatcs to be issued to 
l'leader~ nud & I o o ~ ; ~ ~ R I s .  been admitted and enrolled under the provisiolls of this 

Actas Pleaders or Mookhtstrs and are entitled to prac- 
tise as such. Any such certificate, when reae\ved as provided in the ninth Set- 

, thn, may be issued and signed by the Officer so appointed or by the Judge of 



tile District Court within the limits of wl~ose jurisdiction the llolder of tllc 
certificate shall the11 ordinarily practise. Every Judge so renewing a certificate 

Form nnd diirntion of ccrti- 
ficnto. to the certificate, and shall be in the form contaillet 

in the second Schedule to this Act, and shall autl1orizl 
the holder t o  practise for the period of one year from the date of the certificnt~ 
At  the expiration of such time, the llolder of the certificate, if desirous tl 
continue to practise, shall be entitled to have his certificate renewecl, and 01 

every such renewal the certificate then in the holder's possession shall be cancellec 
arid retained by the Officer or Judge signing the renewed certificate. 

10. Tlle stamp on the certificate, whetller origin2 
Vnluc of stamp on certificate. 

01. renewed, shall be of t l ~ e  following value :- 

I On a certificate authorizing the holder to practise as a Pleader- 

(n.) In the Higll Coui-t and any subordillate Court-Rupees fifty 

(6.) In  the District Courts, subordinate Courts, and Small C:LLIE 
Courts-Rupees twenty-five : 

(c.) I n  the Sudder Amecns' and lfoonsiffs' Courts and in the Courts c 

Assistai~t Commissioners, Extra Assistant Cornmissioners, and Tahsildars- 
Rupees fifteen : e 

(d.) In  the Moonsiffs' Courts or ally Court of first inst,ance n, 
liereinbefore mentioued-ltupees five. 

a 
On a certificate autllorizing the holder to practise as a Moolihtar- 

(e. )  In t.11 c High Court and any subordinate Conrt-Rupees twenty-five 

(,$) I11 the District Courts, subol-dinate Coa~rts, a i d  Small Cause Courts. 
l iu~xes  sixteen : 

(9.) 111 the CourLs of the Colnlnissiollers of Circuit, Magistrates a, 
subordinate Magistrates : in Sudder An~eens' and Moonsiffs' Courts, a 
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in t,he Courts of Assistsnt Commissiol~ers, Extra Assistant Commissiollers and 
Talisildars-.Rupees eight : 

(12.) In the Moonsiffs' Courts or any Court of first instance not herein- 
before mentioned-Rupees four. 

11. Pleadell.; duly admitted and enrolled under this Act inay appear, 

Fleaders may practise in 
plead and act hi any Criminal Court, .or before any 

Criminal Courts and Revenue Board of Revenue or in alzy Revenue Office within 
the limit,s of the general jurisdiction of tlze Higlz Court 

Mookhtnrs may plead ih in which they are enrolled. Mookhtars d d y  admitted 
Criminal Courts. and enrolled as aforesaid may; subject to the conditions 
of tlzeir cert,ifica'tes as to the class of Courts in which they are authorized to 
practise, appear and act in any Civil Court, and inay a,ppear, plead and act in 
any Criminal Court within the same limits. 

2 Every person who shall have beeii admitted to practise as a Plead- 
er or 31ookhtar under the provisions hereinbefore con- 

Persons admitted in one 
Court admissible to practise in tained may, subject to  the conditions of his certificate as to 
oL11er Courts of sumo or subordi- 
nate jurisdiction. the class of Courts in which he is authorized to practise, 

apply to bz enrolled in the bourt in which he shall desire 
.ordinarily to practise ; and on such ' application he sl~all be enrolled in a book 
t o  be kept for that purpose in such Court. Provided th8t neither this. Section 
nor the last preceding Section shall apply to any Court established by Royal 

13. Except as hereinafter provided, &y person who shall practise as a 

Pleader or Mooklitar in any Civil or Criminal Court or . 
Uncertificated persons prac- 

tising as Pleaders or Mookhtars Revenue office to which t.his Act extends, without having 
to be liable to fine or  &prison- 
lnent and to be.incraprble of re- previously obtailzed a properly stamped certificate author- 

izing him so to practise, which certificate shall be then 
in force, shall be liable by order of such Court or the Officer a t  the head of 

: Office to a fine not exceeding ten times the amount of the stamp required 
by tlzis Act to be impressed 011 tlze certificate wlzich he should then have held, 
and, in default of payment, to imprisolzrnent in the Civil jail for a 'period not 
exceeding six calendar months. He shall also be incapable of maintaining any 

suit 
B 



25 2 ACT No. XX OF 1865. 

suit for any fee or reward for or in respect of anything done or any disbursement 
made by him as such Pleader or Mooklltar whilst he shall have been without such 
certificate. 

14. The High Court may suspend or dismiss any 
Higll Court may suspend or 

dismiss Pleader or Mooklltar Pleader or Mooklltar enrolled under this Act in such 
couxyicted of a criminal offence. 

Court, who shall be convicted of any criminal offence. 

15. The High Court may also, after such enquiry as it may deem proper, 
suspend or dismiss any Pleader or Mookhtar enrolled as 

High Court may suspend or 
dismass auy Pleader or ~ ~ ~ k l ~ t ~ ~  aforesaid, who shall be guilty of fraudulent or grossly 
practising therein and gullty of 
uup~ofessionnl co~~duct.  improper cond~~ct  in the discharge of his professional 

duty, or for any other reasonable cause. 

16. If any Pleader or ~foolchtar practising in any Court subordinate to 
the Eigh Court, shall be charged in snch subordinate 

Procedare when charge of un- 
professional conduct is  brought Court with ally s~xch conduct as aforesaid, the Judge 
iu a subordinate Court. 

or Magistra.te of the Court, as the case may be, shall send - 

him a copy of the charge and also a notice that, on a day to be therein appointed, 
such charge will be laken into consideration. S ~ c h  copy and ilotice shall be 
served upon the Pleader or iJ1ool;htar a t  least tell days before the day so ap- 
pointed ; and on such day or on any subsequent day to which the enquiry nlay 
be adjourned, the Court shall receive all evidence properly tendered by or 011 

behalf of the party bringing the charge or by the Pleader or Mookhtar, and sllall 
procsed to adjudicate on the charge. I f  the Judge or Magistrate shall find the 
charge established, and consider that the Pleader or Mookhtar should be sus- 
pended or dismissed in consequence, he sllall record his finding and the grouilds 
thereof, and shall report the same to the High Court, and the High Court shall 
proceed to acquit, suspend or dis~lliss the Pleader or Mookhta~. Xuch report, 
when made by any Oacer other than the District Judge, shall be submitted to the 
High Court t h ro~~gh  the District Judge, wllo shall accompany the report with 
any ren~arlcs that he may think llecessary and an expression of his own opinion 
on the case. Xuch report, when made by a Magistrate subordinate to the Magis- 
trate of the District, shall be submitted through the Magistrate of the District to 
the District Judge, and shall be accompanied by the remarks and opinion of the 

a 
Magistrate of the District as aforesaid. The Judge 01% Mrtgistl*ate may, pending the 

investigation 
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Court. 

17'. The High Court, in any case in which a Pleader or Mookhtar shall have 

High Court m a  call for the 
been acquitted under the last* preceding Section other- 

record i l l  cnse of acquittal uuder wise thail by an order of the High Court, may call 
for the record and pass such order thereon as shall 

3.8. VThen any Pleader or Mookhtar shall be suspended or dismissed under 

Dismioseci Pleadcr or M ~ ~ ~ I ~ -  any of the foregoiilg Sections, he shall forthwith deliver 
tnr to surrender his certificnto. up his certificate to  the Court ia. ~lrhicl~. he was practisiog 

not exceeding three calendar months. If during such suspei~sion or after such 
dismissal, he shall practise as a Pleader or Mookhtar in any Court, he shall be liable, 
by order of such Court, t o  a fine not exceediug five hundred Eupees, and, in 
defdult of payment, t o  imprisonment in tlle Civil jail for a term not exceeding six 
calendar mont.hs. 

19. No person other than a Pleader duly qualified under the provisions 
hereinbefore contained, or other than persons aut,horized 

NO PP.YSOII to act. as Agent by such general or special powers of attorney as a,re 

pr0cw"diUg before tile Board of Revenue or ' in any .Office 
' 

,s~rbordinat.e to sucll Board, unless he shall have obtained a certificate from such 
,Board in the manner hereiix~fter povided. Any such certificate, when renewed 
-as provided in tlletwenty-firat. Section, may be issued and signed by the Secretary 
of the Board or by ally other Officer authorized by the Board in. that; behalf, or by 

the certificate shall practise at the time of renewal. 
20. The 
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20. The Board of Revenue shall cause the name of every person (herein- 

,,, , ,venue .,,, after called a Revenue Agent) who sllall havc obtained 
t~ be enrolled. such certificate to be enrolled in a book to  be provided 
and kept for that purpose by the Secretary of the Board or other Officer au- 
thorized by the Board in that behalf. 

21. Every such certificate, whether original or renewed, shall be ellgrossed 
upon stamp paper to be supplied by the persoil entitled to 

Form of ce~tXcate. 
the certificate, and shall be in the form contained in the third 

Schedule to this Act, and shall authorize the holder to practise for the period 
of one year from the date of the certificate. At  the expiration of such time, 
the holder of the certificate, if desirous to continue to practise, shall renew 
his certificate, and on every such rene\val the certificate then in his posses- 
sion shall be cancelled and retained by the Officer or Collector signing the 
renewed certificate. Every Collector so renewing a certificate shall notify sue11 
renewal to the Board of Revenue. 

22. The stamp on such certificate, whether original or renewed, shall be 
Value of stamp. of the following value :- 

On a certificate authorizing the holder to practise as a Revenue Agent- 

I n  the Board of Revenue or in any Office subordinate t o  the Board-Rupees 
fifteen : 

In the Office of a Commissioner or in any Office subordinate to a Commis- 
. sioner-Rupees t.eiz : 

I11 the Office of a Collector or in a.ny Office subordinate t o  a Collector- 
Rupees five. 

$23. The Board of Revenue shall, before they shall grant any such certificate, 
satisfy themselves of the qualifications and fitness of the 

%venue Board to ascertain person applying for the same ; and they are hereby au- qualifications of Re~enue Agelib. 
thorized and required within six months after the com- 

mencement of this Act -in the part of British India in wllicll such Board is situate, 
to prepare rdes  for the purpose of definiilg what qualifications shall be re- 
quired for such certificate. 

24. To 



-- 
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24. To facilitate the ascertainment of the qualifications mentioned in the last 
Local Government to appoint preceding Section, the Local Goveri~rnent shall from time 

t o  time appoint persons to be Examiners for the purposes 
aforesaid and make regulations for conducting the examinations. 

a 
25. Every person who shall have been admitted t o  practise as a Revenue 

Agent under this Act, nxiy, subject to the conditions 

to practise, apply t o  be enrolled in the Office in which he 
sliall desire ordinarily to practise, a.nd on such application 

he shall be enrolled in a book t.o be kept for that purpose in such Office. Any 
such Revenue Agent shall dso  be entitled, on production of the certificate 
held by him and subject to the conditions as aforesaid, t o  practise as a Revenue 
Agent in all other Revenue Offices within the linlits of the Territory under 
the Board of Revenue in which he is enrolled. 

26. The Board of Revenue may suspend or dismiss anyRevenue Ageat practis- 
EOard ing in any Revenue Office, who shall be convicted of any pend or dismiss Revenue Agent 

convicted of crimiilnl offence. criminal offence. 

27 The B o a ~ d  of Revenue may also, after making such enquiry as i t  may 

Board may suspend or dismiss 
Revenue Agent .practising be- practising before such Boa.rd, who may be guilty of f r a ~ ~ d n -  

fore sional itand conduct. guilty 
unprOfes- lent or grossly improper conduct in the discharge of 

his professional duty, or for any other reasonable cause. 

28. If any Pleader shall, while practising before such Board, be cliargetl 
with fraudulent or grossly improper conduct in the dis- 

Procedure when o, Pleader 
, is charged with unprofesoionsl charge of his duty in such practise, the Board shall 

C O ~ I ~ U C ~  before the Board of Re- enquire into the charge and report the result to the High 
Court, alld the High Court., after malting. such further 

enquiry as i t  shall think fit, shall proceed to acquit, suspend or dismiss the 
Pleader, and shall thereupon send llotice of such acq~~it tal ,  su'spension or dismissal 
t o  t,he said Board. Pending the investigation and the receipt of the notice last 
aforesaid, the Board may suspend the Pleader frorn practising bgfore it. 

29. If 
C 
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29. If any Pleader or Revenue Agent shall be cllaracd ~+-ith allv such 

Procedure when Pleader or conduct in ally Office subordinate to the Board of 
Iievellue Agent is so charged Revenue, the Officer at the head of such Office shall 
in ally Office subordhate to 
Board of Revenue. send him a copy of the charge and also a notice that, 

on a day to be thel;eill appointed, such charge willbe taken into consi- 
deration. Such copy alld notice shall be served upon the person charged 
at least ten days before theJ day .so appointed ; and. on such day or on any 
other day to which i;he enquiry may be adjourned, the OfEcer shall receive 
all evidence properly tendered by or on behalf of the person bringing the 
ch%rge, or by the person charged, and shall proceed to adjudicate on the 
charge. If the Officer fincl the charge established, a,nd consider that the 
person chaixed should be suspended or dismissed in consequence, he shall 
recorcl his finding and the grounds thereof, and report the same to the Board 
of Revenue, and the Board shall, if the person charged be n nevenue Agent, 
proceed to acquit, suspend or dismiss him, and shall, if he be a Pleader, forward 
such report to the High Court in b~~hich he is enrolled. The High Court, after 
making any further enquiry which i t  shall think nccessary, sllall proceed to 
acquit, suspend or dismiss the Pleader so charged, and shall thereupon send 
notice of such acquittal, B U B ~ C U U ~ U U  01' di~uli~831 to tho Bosrcl by ~1~110111 ouoll 
report was forwarded. If thc OiEcer sllttll be subol*dirraLe I v  tllu Curnrnissiol~cr 
of a, Di-vision, he ~11~11  f ~ r ~ i t l ' d  the report through such Comnlissioner, who shall 
accompany the same with any reinarks that l!e rrlay tllink 1leceesar.y arici an ex- 
prcooion of hia own opinion on the case. 

30. Tlle Board of Revenue, in any case in wliich a Pleader or Revenne 

Po,ver to Board to call for Agent sllall have been acquitted under the last preceding 
record. Section otller~vise tha i~  by an order of the High Court 
or Board, inay call for the record a id  pass such order thereon ass shall seen1 
fit, subject, in the case of a Pleader, to the provisions of the twenty-eighth 
Section. 

3%. TVhenever .a Revenue Agent who has been dismissed or suspended 

Iieport to High Court vhen 
by order of the Board of Revenue sl~all also be a 

dismissed Revenue Azent is Mookhtar ellrolled ~ ~ n d e r  the provisioils of this Act, the 
also an enrolled Moolibtar. 

Board of Revenue shall farward a report of the case 

I to the High Court in which he shnll be enrolled ; and such Court, after malting 
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any enquiry which it  tnay thiilk necessarv, lnay suspend or dismiss him as such 

or Mookhtnr suspended or dis. 
lnissfd undel Scctious 28, 29 or apply to ally Pleader or Miokhtar suspended or dismissed 
31. under the twenty-eighth, tgenty-ninth or thirty-first 

Sectioa. 

33. When a Revenue Agent shall be suspended or dismissed under any 

nislnissed Revenue Agent to of the foregoing Sections, he shall forthwith deliver up 
surrender liiv certificnte. his certificate to the Board of Revenue or the OfIicer a t  
the head, of the Office in m72iicll he was practising a t  the time he was so 
suspended or dismissed, or to any other officer whoir, thc Board may order t o  
receive the same. If he fail to make such delivery, he shall be liable by 
order of the Board or such Officer as aforesaid to a fine not exceeding 
two hundred Rupees, and, in default of payment, t o  imprisonment in the 
Civil jail for a term not exceeding three calendar months. 

34. Every person who shall practise as a Revenue Agent in ally Revenue 
~ e n a l t y  on unqualified person Office in the Territories to which this Act extends, 

practising as Agent. 
without holding a certificate then in force and with- 

out being duly qualified to practise as herein provided, shall be liable by order 
' of the Board or Officer in whose Office he shall so practise to  a fine not exceeding 

Rupees two hundred, and, in default of payment, $0 imprisonment in the 
Civil jail for a period which inay extend to three calendar months. The person so 
fined as aforesaid shall be incapable of maintaining any s l i t  for any fee or 
reward for or ill respect of anything done or any disbursement made by hirn 
i i l  the course of such practising. 

35. Nothing hereinbefore contained shall prevent ally person from employing 
any other pel-son, though not a Revenue Agent enrolled 

Persons nutliorizcd by gei~ernl 
or special powers of nttorl~ey uildes the provisions of this Act, to comlnence and prose- 
Inny be Agents. 

cute all business or any particular business in which the 
employer may be concerned in any Bevenue Office : Provided that the person so 

I commeilcing and prosecuting all or any such business as aforesaid shall hold a 
/ general or a special power of attorney, as the ca.se inay be, in that behalf, 
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from the parson so eniploping him : Provided also. that no person shall act as 
A - 

Sanction required. 

- - 
lakt aforesaid, unless he shall have received the genera! or 

the special saaction, as the case may be, in that behalf, 
of the Board of Revenue or other Officer authorized by t,he Local Government 
to grant such sanction. , 

36. Such general or special sanction, as the case may be, may at ally time 

Sanction may be revoked be revoked or suspended by the Board of Revenue or other 
or  suspended. Officer as aforesaid by whoin it was granted ; and ally person 
who, having received such sal~ction, shall practise under the nineteenth Section 
during the continuance of such revocation or suspension, shall be liable to the 
penalties and incur the disabilities mentioned in the thirty-third Section. 

Of  the Ben~uneration of Pleu.de~s  and Reveq~ue Agents.  

37. The High Court shall from time to time fix and regulate the fees which 

High Court and Rcvcnuc 
shall be payable upon all proceedings in the Courts 

Board to fixfees on Civil and by any party in respect of the fees of his adversary's 
1:evenue proceedings. 

Pleader ; and the Board of Bevenue shall from time 
to time fix and regulate the fees which shall be payable upon all proceedings 
in the Revenue Courts and Offices by any party in respect of the fees of his 
adyersary's Pleader or Revenue Agent. Tables of the fees so fixed shall 
be published in the Official Gazette. 

Seotiou 37 not to apply to 
38. The provisions of the last preceding Section 

Agentsappointed r,c u u d e r ~ e c t i o ~ l  shall not be applicable to Agents appointed ur~der 
Ji). 

the thirty-fifth Section. 

39. Parties employing Pleaders, Mookhtars or  Reveilue Agents, in any 

Clients may make private Court or Office, shall be at  liberty to settJe with them 
~ r c e ~ e ~ b  with their by private agreement the remuneration to be paid 
Mookhtars or Revenue Agents, 
;IS to remuneration. for t.heir professional services, and i t  shall l ~ o t  be 

rlecessary to specify such agreement in the power under which such Plead- 
ers, Mookhtars or Revenue Agei~ts for the time being act. Such agreements 
shall not be enforced otherwise than by regular suit. 

3Iiscella?zeol~s. 
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Courts, ally person defending a case may (wit11 the 
i 

Prosccutol.~ or prisoners may pernlissioll of the presiding Juclge or %lagistmte) employ 
'I employ any assistant. 

any other person, though not a Pleader or 3tookhtar 
duly qualified uncler the provisiolls of this Act, t o  assist him in such defence. 

pees not recovernble by sucll But no suitor nor person so appearing, pleacling, acting 
pCI'S0i:S. o r  assisting, shall be entitled to recover any fee or 
reward therefor. 

41. The rules meiltioiled in the fourth a i d  twenty-third Sections and all 

Rnles to tile variations of and aclditioils to such rules, shall be publislied 
G:~zetto. in three coilsecutive n~unbers of the Official Gazette. 
Rules illade under this Act by a High Court not establis1:ed by Iioyal Charter 
shall, before such publication, be subnlitted to ancl approved by the Local Govern- 
ment. 

42. Every 01-der for imposing a fine ~vhich shall be passed under 
this Act, shall be sub,ject to revision by the iiigh Court 

F i ~ i e s  suhjoct t o  revision. 
if the order shall have been passed by a Court subor- 

dinate to the High Court, or by the Roarcl of Revenue if the order shall 
have been passed by an Officer subordinate to sucll Board. 

43. Any person who a t  the time that this Act sl2dl come into operation 
" - 

in ally part of British Ir~dia shall be practisiilg as a 
Pleaders in suboldinate 

Cornsty ,nay applp to  District Pleader in any Court in such part, and who sliall 117ish to 

I J u d g e  for enrolrueut. 
be enrolled as a Pleader under this Act, may apply to 

be so enrolled to the Court in ~vivhich he is practising. Such Court, if subordi- 
nate to the High Court. shall forward the annlication to the High Court. Thc 

I llistriot Judge to grmt  a certificate t o  the applicant as provided in the eighth, 

y' llinth and t e ~ t h  Sections. Applications for enrolment under this Section, ~vllen ' made by any Pleader practising ill a Court s~~bordinatc t o  the -District Court, 1 ~ l ~ a l l  be forna,rded to the High Court through the District Jndge. 
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44. Wit11 the excelstion of Section thirty-nine this Act shall not apgl~ 

~Iookhtars  practising in such Court : Provided that tlie High Couri 
shall have power to make rules for the qualification, admission, enrolment, sus 
pension and dismissal of the IIookhtars practising on the appellate side ol 
sac11 Court and to prescribe llenalties for persons practisiilg contrary to sucl~ 
rules or any of them, and from time to time to w r y  such rules and peilalties 
Provided also that the High Court may fr0132 t.ime to time fix and regulate tllc 
fees mhicli shall be payable on all proceedings on the apl>ellatc side of such 
Court by any party in respect of the fees of his adversary's Va.l<eel. The rules 
penalties and fees so made, prescribed anci fixed and every v~~ ia ' c ioz  thereof shd I 
l)e l3ul3lished in three consecutive n u d e r s  of the Official Gazette. 

45. Every person now or hereafter enrolled as an Aclvocate or Vakeel on the 

in any Uourt in Untlsll llldia other than a lilgll C;ourt 
on m-llose Roll he is not enrolled, or in any such Court with the perl~~issioll of 
the Court, and in ally Revenue Office, subject nevertheless to the in force 
relating to  the language in tvllich the Court or Office is to be addressecl by 
Pleaders or Revenue Agents. Provided that no such Vakeel shall be entitled to 

under this Section before a Judge of t.lie High Court, Division Court or 
nigh Court exercising original jurisdiction. 

46. Every persoll 1 1 0 ~ ~  or hereafter enrolled as an Attorney on the lZo11 

1 any CoUrt of British India other than a Hi& Conrt 
established by Royal Charter and in ally Revenue Office. 

47. This Act shall take effect in the Territories under the Govern- 
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48. From tlle date on which t l~is  Act shall be extended by the Local Go- 
reri~lxeilt under the provision contained in the last preced- 

Repeal of incousis te~t  ennct- 
ments in ~ I R ~ P R S ,  liombny, iilg Section t o  the Territories subject to such Government, 
the I'unjab, &c. 

so much of the .12egulations in force tllereia as is in 
ally nray i~lcoi~sisteilt with, or repugnant to, ally of the provisions of this 
Act, shall cease to have effect in such Territories except as to the recovery and 
spplicatioil of any pe~lalty for any offence wlzich shall have been incurred before 
vuch extensio~l of the Act. 
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FIRST SCHEDULE. 

Re,qzcZut.io?zs and Acts  and ptc7*ts of Regulalio~zs afzd a c t s  ~epealed  so fa/* cc.s the9 
a fec t  the Ter~itories to which this Ac t  exie~z.d.s. 

Number and date What Code. of Hegulations. Title. Xxteat of Itepeal. 
-- 

Regulation Bengal Code. 
XXVII, 1814. 

Reg~lat ion Bengal Code. 
V11, 1822. 

Regl~lation Bengal Code 
IX,  1825. 

I 

-1 
For  reducing into one Itegnlation, 

with amendments ancl modifications, 
the several rules ~ ~ h i c l i  have been 

1 
1 SO much as ha 
)not already been re passcd regarding the office of Valreel I or Native Pleader in the Courts of , 

Civil Judicature. J 
For dcclaring tlie principles ac- 7 

cording to ~vliich the settlement of 
the land revenue in the Ceded and 
Conquered T'rovinces, including 
Cuttaclr, Puttaspore, ancl its dcpen- 
clencies, is to be hereafter made, and 
the powers and duties belonging to 
Collectors or other Officers employ- 
ed in  malting, revising, or superin- 
tending Settlenlents ; for continuing, 
with certain' exceptions, the existing 1 
leases witllin the said Provinces for ) Section 125. 

a further term of fivc years; for 
defining, settling, and recording tlie 
rights and obligations of various 
classes and persons possessing an 

I 

interest in  tile land, or in the rent 
or produee thereof; and for vcsting 
the Revenue Authorities with judi- 
cial cognizaiice in certain cases of i 
suits and claims relating to land, I 
the rent, and produce of land. J 

For extending the operation of r SomuchofClausc 
Regulation VII, 1822 ; for author- SectioqS, as provic 
iring the Revenue Authorities to let 1 that Section 25 
in farm estates under temporary Regulation VII 
leases, on the default of the Slalgu- 1822,shall be applil I zars, or to hold the same lrhas for a blc to  cases inye2 
term of years; for modifying and gated by Collect 
adding to the rules contained in  1 under the rules of 1 
Regulation 11, 1819 ; and for malr- I gulation I1 of 18 
ing certain other amendments ill the or under the prc 
existing Regulations. / sions of Regdat  

[IX of 1825. 
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Court of Judicature a t  Fort William in ~ c n ' ~ a l  [OY* the Sudder Court of the Nortll-,, 

Western Provinces, or  as t?~e case rnay b,ej, and t,hat lle is entitled to ~ract ise  as n 

Pleader [OI*  Mookhtar] in the District Courts, subordinate Courts, and Small Cause 
Courts [or the Sudder Court of the n'orth-Western Provinces, and any subordinate 1 
Court, o r  the Sudder Ameens' Courts, or  the Moonsiffs' Courts, as the case may be], 
and to practise as a Revenue Agent before the Board of Revenue of the Lower 
Provinces [OT of the North-Western Provinces, 07% as the case rnay be] for the period 
of one year from the date hereof. Given under my hand this d ay 
of 186 . 

Registrar [or  CLS [?LC case 172((Y be] of the High Court of Judicature a t  Fort 
William in Bengal [ o ~  of the Sudder Court of tll6 North- 
TVestern Provinces, 01. 0s tke case nlay be.] 

TRIED SCHEDULE. 

Pur~u i~ l l t  to " The Pleaders, Mookhtars and Revenue Agents' Act, 1865," 
I hereby certify that A. B. of 
is entitled to practise as a Ltevenue Agent before the Board of Rc+swnlxe of the 
North-Western Provinces joy of tlle Lower Provinces, or  as the case may be], and 
in any Office subordinate thereto in such Provinces, for the period of olle year 
from the date hereof. Given under my hand this day of 

186 . 

Secret'ary to the Board of Revenue of the Nort.11-Western Provinces 
ro?. the L o ~ ~ e r  Pro~inces, 07. as the case 7?7U;/ be.] 


